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J 16 	

hcnble Nr. K.,Saha,. Member (A) 

Heard the learned counsel for thappjjcnt. 

	

-IVIY 	
Admit. Issue notices to the respondents to 

- 	
-- jle written Statement/counter affidavit Within 

six weeks. Rejoinder, if any, should be filed 

Within two weeks thereaft€. Requisites to be 

filed Within  a week. List this case on 1.3.1996 

before the Registrar for completion of pleadings 

'IM- Pr" s . -. 

ember (A) 

2/1.3.96 	 Shri, M. I,, Paswan, Registrar Incharge. 

Nobody is present on behalf of either of the parties. 

Notices were issued to the respondents on 30.1.96. SR still 

await. W/s has also not been filed. 1tp on 10.4.96 for 
- 	 SR and W/s. 0 

PKL M. L. Paswan) 

3/10.4.96 
L 

Registrar I/C 

Shri Mj:j.kiswan, Registrar Incharge 

Nbtices have been issued to the 

responden. SR not received. WS has not been filed. 

iist on 10.5 .96 for filing tS. 

14.i.Paswan ) 
Registrar I/c 



Shri. M. L. aswan, Registrar incharge. 
.. .... 

Learned Counsel for the applicant is 

Respondents are unrepresented. W/s has not 	been 

put up on 05. 06.96 for filing the W/s. 

1. .M. JL .Paswan ) 
ReStrar I/C 

.1 
Shri M.L.Iaswan, Registrar I/c 

tither of the parties is present. 

W.S.  has not been filed • List on 17.7 .96 for 

filing if.S.. 	, 

( M.L.PLswan ) 
RegiStar I/c 

I- - 

Shri. M. L. Paswan. Registrar incharge. 
...• 

None for the parties. W/s has not Ibeen 11ed. et  

19.8.96 be fixed for filing the W/s. •. I L,q 

4/10.5.96 

PKL 

5/5.6.96 

SKS 

6/17.7.96 

:  1 

to 

I 

- M. L. paswan

PKL 	

) 
Registrar i/C 



PI<Ii 

8./ 23.10.9 

Ic s/ 

9/16. 12. 1996 

MPS. 

U 

Shri. S. P. Sinha, Dy. Registrar I/C. 
.... 

Nobody is xxml present on behalf of either of the 

parties. LW/s has not been filed as yet. Put up on 14.0.96 

for filing the W/s. 

S. P. Sinha 
o. Registrar I/C 

W/.s has not yet been filed. Last chance is niven 

for f1iino/S by 19.11.96. 

(N.L. Paswan) 

Dy. Recistrar. 

None for the parties. W/s has not been 

filed although last chance was given. However, 

one more chance is given to the respondents 
to filed W/s. Put up ai 22XX 23.1. 1997 for filing W/s. 

.•. 

-, ( K L.SWan ) 
Registrar I/c 

10/24. 1. 1997 

MPS. 

Shri s.N.choudhary, proxy counSel for 4r 

Sudama 'Pandey appears for,  the ap.p licant. NOne 

for the respondetns. W/s has  notbeen filed although 

last chance was  given. In the circurrtances; let 

ths case, be placed bef or! the Hon'ble Bench for 

direction on 10.2.1997. 

(1Sinha ) 
Dy.RegiStrar I/c 



In ') 
I LJ 97 

N one for the 
CM 	 Pties. Lit this  

Cese n 44,97 for direction 

\iN .Mehrotra) 
Vice- Chairm an 

12.1 4 4.97. 	W/S has not been filed so, far on behalf of,  :the. 

respondents. Four weeks further time is aJiLowad for the 

same. Rejoinder, if any, may be filed with.n two weeks 

thereafter, List it on 27.5.97 for directjtt,n. 

13/27.05. 97 

o- '1,  

US  

or 

;Q4 4L 

-c- 
SKJ 

(vN. Mehrotra) 

Vic-chaitman 

..; n/sh as not been i1 ed so f ar.Four weeks furthe 

time is allowed for the same. Rejoier 	be LlEd wj 

•two weeks thereafter. 

List on 08.08,1997 for direction. 

(V ..Liehrotra) 
vic±hairman 

14/08.08,97 
	

W/s has been filed on beha]f of the 
J 	

esponctentS.App1icant may file rejoinder witin two 

weeks. List for direction on30.09.1997. 

V.N. Meh r6tra) 
Vice-Qmjrman 



Oh - 25/96 

15.! 30.9.97-6 	Since Bench is not auaildble today, the case 

is adjourrred to 3.1297 for direction. 

/OS/ 	

*. 

O.K. 5r2.vastava) 

Dy. Registrar. 

16/03.12 0 97 	Rejoinder not filed so far.T'hree weeks 

further time is allowed fo± the same. 

List on 11,02.1998 for direction. 

Lef  S kJ 	 (S 	Gpta 	 Meh r ra) 
MernbertA) 	 Vice-chairman 

17/11.02.98 	Rejoirier not flea by the applicant. Four 

weeks further time is allowed for the same. List 

on 24,04,1998 for airection. 	 1 	 N 

(I4e h rot ra) 
SiJ 	Member(A) 	 vice-Chairman 

18.! 24.4.98, 	Shri S. Pandey, the counsel for the applicant. 

Rejoinder not filed so far. Four weeks further 

time is allowed for the same. List it on 30.7.98 for / 

direction. 

(G. NARhSIMHAM) 	 (L.R.K. PRASA 

MEMBER () 	 MEMBER (A) 

19/30.7.98 	Shri Sudarna 2andey, the counsel for the  

applicant 

As requested by the counsel for the 

applicant three weeks' further time is 

allowed to file rejoinder. List on 14.10.98 

for direction. 

( L 	
V . 	hrotra ) 	r 

SKS 	 Mrnber (A) 	

• 	

Vice_Chimanj 



011-2.5/96 

20 / 14.10.98. 	Rejoinder not filed so far. Three weeks further 

time is allowed for the same. List it on 29.12.98 for 

direction. 

() 
/CB5/ 	 (L/K5H11IN JHA) 	 . 	 (L.R.K. PRMShO) 

11V18ER () 	 F1E18ER (A) 

21.1 29.12.98. 	List it on 24.2.99 for direction. 

(L.R.K. PR11SAD) 

IIEIIBER (). 

2./ 24.2.99. None for the parties. The appliant may file 

rejoinder within three weeks. List it on 25.3.99 

for direction. 	 .• 	 . 	 * 

(L.R.K. PRASMO) 

ME1BER (A) 

F 

2-3/2 5. 03 • 99 

S r 

Shrj $.kndey,'counsej. for the applicant. 

Learned counsel for the appljcànt states 
thcit ts the applicants have already beerenloyed. 
against Group JJI posts the applicants my be 
allowed to withdraw this O.A. The prayer for 
withdrawal of the case is allowed1  

The O.A. is, accordingly disposed of 
as .Witkrawny the applicants. 

(Laksh aEha) - 	 (L.K?rasad) 
Meiter(J) 	 . 	. 	Meniber(A) 


